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WEALTH TAX BILL

The Minister of Finance (8hri T. T.
Krishnamachari): On behalf of my
colleague, the Law Minister, I beg
to move:

“That the time appointed for
the presentation of the Report of
theSelectCommitteeontheBm
toprovxde!orthelevy

Quite assiduous. They have so0 far
heid 8 sittings; they have completed
about 31 clauses and it is expected
that they will finish the work in re-
gard to the Wealth-tax Bill in another
two days. Az holidays are inter-
vening, the request is made to the
House to postpone the time for the
presentation of the Report till the
17th August 1957.
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wealth-tax, be extended up 10
the 17th August, 1087.%.
The motion was adopted.

EXPENDITURE TAX BILL

Shri T. T. Krishnamacharl: On be-
half of my colleague, the Minister of
Law, I beg to move:

“That the time appointed for
the presentation of the Report of
the Select Commuttee on the Bill
to provide for the levy of a tax
on expenditure, be extended up
to the 26th August, 1857.”

The House might know that the
Committee have been holding sittings
very largely for hearing evidence.
They have held 7 sittings. They have
not taken up the clause by clause
consideration of the Bill and it is
hoped that they will be able to com-
plete the work well below the day
inducated. I therefore request the
House to give extension of time for
presenting the Report to the 26th
August, 1937.

Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report of
the Select Committee on the Bill
to provide for the levy of a tax
on expenditure, be extended up
to the 26th August, 1957.”

The motion was adopted,

DEMANDS FOR GRANTS-—contd.
MINISTRY OF REHARILITATION—cOND.

Mr. Speaker: The House will now
resume further discussion of the
Demands for Grants relating to the
Ministry of Rehabilitation. Out of 8
hours allotted for the Demands of
this Ministry, 2 hours and 39 minutes
have already been availed of and §
hours and 21 minutes now remain.

The list of cut motions moved on
the 9th August 1087, nhﬂncb
Demands of this Ministry has
been circulated to Members on the
10th August 1967.

s
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I will call upon the Minister of
Rehabilitation and Minority Affairs
to reply to the debate at...

The Minigter of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Xhanna): I shall take about an hour.

Mr. Speaker: I will call upon him
at 17:00 hours We will st till 18-00
hours.

Shri T. B. Vittal Rao (Khammam):
There fs another discussion at 17-30
hours.

Shri Harish Chandra Mathur (Pah)-
There is a half-hour discussion at
17.30 hours.

Mr. Speaker: Would the hon. Mims-
ter like to start at 17°00 hours and
resume tomorrow, or would he like
to start and finigh today once for all?

Shri Mehr Chand Khanna: The
Iatter would be better, 1f I can start
at 16'30 hours

The Prime Minister and Minister
of External Affairs (Shrl Jawaharial
Nehru): This process of prolonging
the time, I would respectfully sub-
mut, should not be encouraged. Pro-
longing the time means prolonging
the session Every day we add an
hour or two which means days and
weeks at the end of the session; we
do not know where to find the day or
week.

Shri Mehr Chand Khanna: I can
start at 16-15 hours and finish by
17"18 or 1730 hours.

Mr. Speaker: He will begin at
1615 hours and finish by 17-30 hrs.

L4

terrible losses syffered by them, the
legal Lability for recouping those los-
ses was on the Government of India.
This lisbility was admitted in the pro-
nouncement of the late Shri Gopala-

make bold to say that such a commit-
ment implies payment of full compen~
sation,

What we are now told is this, that
the final figure of Rs. 185 crores is not
to be exceeded unless the Pakistan
Government gives something in  lieu
of the properties that are left there,
Of course, that position can be taken
up by the Government of India, and
we also appreciate the efforts bemg
put in by the Mimstry of Rehabilita~
tion in dong its best to get somethmng
out of the Pakistan Government in
Lieu of those properties. But what I
would respectfully submit is that the
way mn which this question of evacuse
property 1s being dealt with with the
Pakistan Government 1s not the pro-
per way Problems between the
Indian Government and the Pakistan
Government comprise one integrat-
ed whole and those issues cannot be
sphit up. The Pakistan Government
wants the waters of the eastern nivers
agamnst the agreement of 1948. They
want to deal with that question separa-
tely, and mn order to keep international
peace and goodwill, we show them all
sorts of concessions. But I would sub~
mit that the entire question, whether
it be of waters of the eastern rivers,
whether it be our demanrd for com-
pensation for our losses in Pakistan
or the immovable property we have
left there, 13 one whole guestion and
should be dealt with as a whole. X
the Pakistan Government is allowed
to have the waters of the eastern
rivers despite the agreement of 1948,
at the same time refusing to discharge
the properties which 1t has expropria-
ted of the displaced persons, it would
be dealing with the question in a
plece-meal way and would be enabl-
ing those people torfollow the policy
of ‘heads I win, tails you lose'.

Therefore, I would ask the Minister
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of Rehabilitation—I know he is a very
strong man, an efficient man too, has
ot feelings for the displaced persoms
also—to stress upon his colleagues to
deal with this question as one whole
‘There should be no settlement, and no
water hould me given from the east-
rn nvers unless they discard the pro-
perties which they have expropriated
of the displaced persons 1f this ques-
tion 1s dealt with as a whole, I am
sure he will be doing a service to the
refugees from the western source by
getting something out of the proper-
ties our people have left there But
if on the other hand, the guestion 1s
dealt with separately, I can assure
him that 1t will be extremely difficult
for him to have anything out of them
m lieu of the properties that people
have left there

The second point 1s this The pro-
nouncement of the Government 1s
there that the displaced persons are
to be reimbursed out of the Rs 100
crores worth of evacuee property
left by the Mushims, Rs 85 crores al-
location made for them by Govern-
ment and no more But here the
Minister of Rehabilitation will please
see that in the First Year Plan the
allocation for the benefit of these
displaced persons, if I recollect cor-
rectly, was Rs 66 08 crores and the
amount that was expanded was
Rs 4308 crores, which means that
Rs 23 crores allocated for the purpose
and to the benefit of the displaced per-
sons was not spent in the first five
years This 1s an amount which be-
longs 1n a way to the refugees, which
was allocated for the purpose, and
there 18 no reason why this amount
should not be added to the evacuee
pool out of which they are to be re-
imbursed They have got a strong
case that these Rs. 23 crores which
were not spent for thewr benefit, which
obviously seems to have lapsed, should
be expended for their benefit

Another point which I beg ¢he hon
Minister for Rehabilitabon and
through hum the Government of India
1o consider 1s this About 47 lakhs or
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nearly 5 million people have come
from West Pakistan Most of them
have spread themselves on their own
wutiative 1n the rest of the country.
They have enriched the economy of
the country They have gone away to
every nook and corner of India and
we are proud of 1t I wish that my
friends from East Pakistan, the Ben-
galis will do the same thing I think
therr culture 1s lovely, thewr language
15 beaut:ful and wherever they go
they will be able to maintan thewr
culture and language on account of its
inherent strength as the Punjabis have
done The Punjabis have gone to
Kanpur, Lucknow and even Madras
and have madc their own colonies
Anyway that 1s their concern What
I want to tell the Minister 1s this
There 1s no gansaymg one fact that
by the influx of the refugees into
Delh: and other places of india, the
properties of the Government of Inda
have appreciated to a very great ex-
tent. There has been an unearned 1n-
crement that has accrued to the Gov-
ernment of India Would the hon
Minister of Rehabilitation appomnt a
commuttee to go mto that unearned
mcrement, ¥ he finds that there has
been an unearned increment” Why
not the value of that unearned incre-
ment go to the evacuee pool for the
purpose of disbursement to the eva-
cuees? 1 think their case is logically
strong that this should also go to the
evacuee pool I will not further dilate
on this subject I would only say that
in the interests of justice, fairness and
fair play this is essential that what-
ever the Government has benefited by
must be given back to them I do not
say that Government 1s exploiting the
museries of the refugees, I know it
would offend them But I would say
with all the force at my command Do
not take advantage of the miseries of
the refugees and displaced persons,
whatever advantage has accrued to
you by their influx, by their efforts,
by their exertions, by their bettering
the economy af the country, that must
g0 to them and for Heaven's sake as-
sess that unearned increment in the
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property of the Government and let
them have that.

Dealing with this subject, I come to
another important point from my
point of view, and 1 draw the atten-
tion of the Minister to Rule 65 of the
Evacuee Rules

Shri Mehr Chand Khanna: Is it
Compensation Rules”

Shri A. 8. Sarhadl: Yes Rule 85
I will draw his attention to i1ts mean-
ing It says

“(1) Any person to whom four
acres er more agricultural
land have been allotted shall
not be entitled to receive com-
pensation separately 1n res-
pect of his venfied claim for
any rural building the asses-
sed value of which 1s less
than Rs 20000

(2) Any  person to whom
less than four acres of agr-
cultural land have been allot-
ted, shall not be entitled to
recelve compensation separate
ly 1n 1espect of his venified
claim for any rural building
the assessed value of which 1s
less than Rs 10,000 "

What this Rule postulates 1s this A
person whose verified claim of land 1s
4 acres or less 1s not entitled to have
his house claim verified 1f 1t 1s less
than Rs 10,000 m value My hon
friend the Minister of Rehabilhitation
knows very well that most of the peo-
ple who have come from the northen
districts of umited Punjab belong to
the commercial classes They were
living in the villages doing either petty
shopkeeping money-lending business
or business of that kind They had
good resident:al houses either bult
by themselves or built by their an-
cesters The houses might be of less
than Rs 10,000 or between Rs 10,000
and Rs 20,000 They have all migrat-
ed now and have settied down 1n
towns The mam business they did
on the other side was commerce or
trade The lands which they had
there was incidental, which came to
them either on account of the moneys

which they had gven on loan or
somehow Most of the refugees that
have come even did not know of the
existence of any ownership of the
land, but in the Jama Bandis and the
record of rights their names gppear-
ed. Therefore, the Government allot-
ted lands, though they were not
aware of such allotments It looks
surprising, 1 would say, that it looks
rather astounding that a person who
has got a small area of land of 10
marlas as his holding m West Pakis-
tan should be deprived of his claim
to Rs 9,000 of his house, which he
got verified Ten marlas of land
would not be worth more than Rs 40
or Rs 50 For this Rs 40 or Rs 50 he
has to lose a claim of Rs 8,000 be-
cause without his knowledge , without
his application, without his request a
ccrtain allotment has been made to
him, of which he 1s not aware and
which he hasnot taken possession of
I would subm tthat this 1s not only
unfair and unjust and inequitous, but
I would ask your permission to say
that it 1s obnoxious There are thou-
sands of refugees with claims for [less
than Rs 10,000 and between Rs 10,000
and Rs 20000 who have been given
allotments and who have not taken
possession  So, I 1espectfully pray
that this Rule should be amended to
the extent that option should be given
to the displaced persons concerned
either to take the land or if they re-
fuse to take the land and get allot-
ments cancelled, he should get his
verified claim paid hke others I that
option 1 there I submit that
Government would be able to have
land and these people would be able
to have their claims paid I say that
this 1s a demand which 1s most justi-
fied and I wish the Mimister of Reha-
bilitation would concede that He
was so kind to concede many other
things which my hon friend Pandit
Thakur Das Bhargava submitted the
other day

The third point to which I want to
call attention 1s this This 1s also
equally important The hon Mims-
ter has prescribed that persons hav-
mg been allotted agricultural land in
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against
the value is below Rs. 10,000
This he has done to bring it on par
with the claims of house occumers in
the towns I em afraid that when he
gave sanction to these rules, and par-
ticularly this rule, he did not know,
probably, the valuation of such lands
If only an area of the value aof
Rs 10,000 13 to be adjusted aganst the

acre or 14 acres which 1s not an eco-
nomic holding It wall have its effect
on food production also

Shri Mehr Chand Khanns: What
13 the value of an scre?

Shri A, S, Sarhadi: It would come
to about Rs 50 per marla near about
a town 1if its value 1s put in a town
hke Jullundur, then the price would
work out to Rs 10,000 per acre
What I submit 1s the lease already
gpven for a block of 5§ acres If mn
the case of industries the figures of
Rs 50,000 is put up for the purpose
of adjustment against claims, there
is no reason why in the case of agri-
culture the same value 1s not put up
Then, the holdings that would be ad-
justed aganst the claims would be
as much to make it an economic
holding and the displaced persons
would be able to look after that He
must bring the agricultural industry
on a par with other industrial esta-
bhishment and the area should be at
least 5 acres or to the tune of
Rs 50,000 which the individual claims
Otherwise, the economic holdings of
the individuals would not be more
than an acre or 1} acres under no
circumstances can such holdings be
called economic holdings

The hon Minster knows that many
people have come from certain tribal
areas of the NWFP They had been
forced to migarate, they had been
squeezed out from the tribal tracts
He has tried to do his best to accom-
modate them as much as possible
In the matter of verification of their
claims, a condition has been put I
have myself seen a letter that was

issued from the Chiet Settioment
Commussioner’s office which said that
before the claim was verified, the
claums for immovable property must
be supported by documentary proof
Now, there is no regstration there.
They do not pay such taxes as pro-
perty tax as there are no municpal
committees or corporations There
are no registration offices It is o
most anomalous pomtion.

Shri Mehr Chand Kbanna: Is the
hon Member referring to compensa-
tion applications or rehabilitation
grants®

Shri A. S, Sarhadl: ] am not re-
ferming to the grants, they are differ-
ent. I am referring to the claums
applications for compensation which
are the basis of grants I am subject
to correction He would also appre-
ciate that the grants are incommen-
surate with the claims, they are
very much less I would refer to
rule 85 in this connection You are
gwiving grants in certain cases A
person who has a claim for a house
worth Rs 7,000 and has got a
claim of about ten marlas of land, be-
cause he has hisclaimfor 10 marla
land his other claim for Rs 7,000 1s
rejected The grant given 1s only
Rs 300 This aspect also needs look-
ing into

I would, therefore, submit that no
documentary proof should be asked
for They should be permitted to
give applications for verification of
their :1mmovable property which they
had left It should be left to the
discretion of the claims officers whe-
ther to beheve the evidence or call
for any other proof and they can ex-
ercise their discretion in a judicious
manner and have other proofs so
that there may not be false fabricat-
ed clairas

At present there are about 400
families which have been stranded
from those areas Nothing has been
done so far for them. 1 entirely
agree that the Government is doing
its best for them and is giving them
doles but doles have a demoralising
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effect. Look %t the demoralising
effect on the future education of the
children. It is time that they are
settled somewhere at places where
they desire so that they may be able
to support themselves.

I would also draw the attention of
the hon. Minister to the Sindhi re-
fugees whose allotments are not be-
ing made permanent. I need not di-
late on this point; the hon. Minister
knows it very well. This case has
bheen hanging fire for a long time. If
the records have not come back, the
fault is not theirs. When the Pakis-
tan authorities were approached, they
were throwing the blame on the Gov-
emment of India that the records
from this side have not gone. What-
ever it might be, I would pray that,
in case the total allotment could not
be made permanent, at least 75 per
cent should be made permanent so
that they should have some security.

I entirely agree with what my
hon. friend, Pandit Thakur Das
Bhargava has said about the Kamala
Market and the people who are liv-
ing in the fort area. 1 do not think
that the Government should go on
any other basis than ‘no-loss-no-
profit. These people have settled in
the fort area by sheer energy and ad-
venture and they have rehabilitated
themselves on a portion which was
lying waste. If they are turned out
from that place, they should be given
some alternate accommodation.

My last and the most important
point is about the trust properties
and the gurudwaras and other histo-
rical institutions. We have got very
serious misgivings about it. There
is no difficulty in the solution of this
problem and about the properties
and the income which belonged to
the historical shrines if the Govern-
ment of India makes a determined
effort to settle the whole question, an
integrated whole, and not allow
Pakistan to gain in piecemeal deal-
ings.

To a question I put the Prime
Minister on free pilgrimage to Shrines
in Pakistan, I was told that the
Pakistan Government was co-operat-

ing. I am afraid it is not so. Exten-

are being expropriated and I feel
that a time has come now when
the Government of India should
deal with it properly. That is a
sacred trust of the 10 million
people and in that I include the refu-
gees from East Pakistan. That ques-
tion is now in your hands and the
posterity will look how you discharge
it. It 1s not an easy problem. Itis a
collossal and stupendous problem. It
is, however, a sacred trust in your
hands. If you discharge it in an eff-
cient way and rehabilitate the people
in the proper manner, your name will
adorn the pages of history; if you do
not, posterity will condemn you.

QUESTION OF PRIVILEGE
IMPERSONATION BY BIRENDRA KumMar
MAZTUMDAR

Mr. Speaker: I want to make a
statement on the person who imper-
sonated the other day as a Member of
this House. He was sent to the hos-
pital for examination. The House
will recollect that on the 15th of July,
1957, a person who gave his name as
Birendra Kumar Mazumdar has com-
mitted contempt of the House by
posing as an elected Member of the
House and signing the role of Mem-
bers as such. I was authorised by the
House to send Birendra Kumar
Mazumdar to a medical board for ex-
amination of his mental state and to
take such further action as I might
think fit on the advice of the medical
board. The Medical Board has ob-
served Shri B. K. Mazumdar for a
sufficiently long period, and examin-
ed him individually and collectively
on two separate occasions.
The Medical Board has stated that
Shri B. K. Mazumdar is a person of
unsound mind, and his is a case of
schizo-phrenic reaction, a type of in-
sanity. In view of this medical report
1 have decided not to take any action
against Shri Mazumdar.

13 hrs,

A copy of the medical report of the

said Medical Board appointed to ex-





